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Daily Status
Fast track Sessions Court of Sewree,Mumbai

In The Court Of :COURT 58 ADDL SESSIONS JUDGE

CNR Number :MHCC030004832019
Case Number :SPL CASE/0100024/2019

Insolvency and Bankruptcy Board Of India Versus Martin S.K. Golla and Another

Date :17-07-2019

Business

Next Purpose
Next Hearing Date

. Both the parties and advocates are absent. K.B.at 2.45 pm L.O.at 3.00 pm

Adv.Mr.Nazim Murtuza along with Adv.Sangeeta Yadav for complainant present.
Perused the complaint, the documents on record. Heard Ld.Adv.Murtuza for the
complainant. | have persused the resolution plan of Wig Associates Private Ltd
which was submitted before the Board by resolution applicant Mahendra Wig. |
have also perused the order passed by National Company Law Tribunal dated
24.08.2017. The NCLT virtue of said order has admitted the application under
section 10 of the Insolvency and Bankruptcy Code, 2016 and also as ordered for
Moratorium. The instant complaint is filed by Insolvency and Bankruptcy Board of
India through authorized officer l.e.Chief General Manager Umesh Kumar
Sharma. The complainant is absent and in view of provisions of Section 236 (4)
of the Insolvency and Bankruptcy Code, 2016 his presence is dispensed with.
Prima facie case is made out against both the accused who are shown as
insolvency professional and resolution applicant. Hence Issue process under
section 70 (2) and under section 235(A) of the Insolvency and Bankruptcy Code,
2016 against the accused upon payment of Process fee to be paid within three
days r/o 09.09.2019. Adjd for return of summons on 09.09.2019.
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